
M.Cr.C. No.11092/2014

26.08.2014      Shri Aniruddha Mishra, counsel for the applicant.

Shri  Ajay  Tamrakar,  P.L.  for  the 

respondent/State.

Heard the learned counsel for the parties. 

The  applicant  is  in  custody  since  30.4.2014 

relating to Crime No.84/14 registered at Police Station 

Narmada Nagar, Khandwa for the offences punishable 

under Sections 376, 342 and 506 of the IPC. 

Learned counsel  for  the  applicant  submits  that 

the applicant is a reputed citizen of the locality, who 

has  no  criminal  past  alleged  against  him.  The 

prosecutrix is shown to be 19 years of age. No external 

or  internal  injury  was  found  on  her  person.  It  is 

alleged that she had lodged the FIR with the delay of 

four days. Under such circumstances, it appears that 

the  applicant  is  falsely  implicated in  the  matter.  No 

alleged offence is made out against the applicant. He is 

kept  in  the  custody  since  30.4.2014  without  any 

substantial reason. Consequently, he prays for bail. 

Learned  P.L.  for  the  State  opposes  the 

application.  

Considering  the  submissions  made  by  learned 

counsel  for  the  parties,  looking  to  the  facts  and 

circumstances  of  the  case  including  the  gravity  of 

offence, without expressing any view on the merits of 



the  case,  I  am  of  the  view  that  application  under 

Section 439 of Cr.P.C. filed by the applicant may be 

accepted. Consequently, it is hereby allowed. 

It  is  directed  that  the  applicant  namely  Maan 
Singh @ Bhuru be released on bail on his furnishing a 

personal  bond  in  the  sum  of  Rs.35,000/-  (Rupees 
thirty five thousand) with a surety bond of the same 

amount  to  the  satisfaction  of  the  concerned  trial 
Court,  to appear before the trial Court on the dates 

given by the concerned Court.

This order shall  be effective till  the end of trial 

but in case of bail jump, it shall become ineffective.

Certified copy as per rules. 
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